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ended on the 31st day of March,
1963 in excess of the amounts
granted for those services and for
that year.”

The motion was adopted.

Shri Sachindra Chaudhuri: T intro-
ducet the Bill

13.73 hrs.

KERALA APPROPRIATION (No. 5)
BILL*. 1986

The Minister of Finance (Shri
Sachindra Chaudhuri): I beg to move
for leave to introduce a Bill to pro-
vide for the authorisation of appro-
priation of moneys out of the Consoli-
dated Fund of the State of Kerala (0
meet the amounts spent on certain
services during the finaneial year end-
ed on the 31t day of March, 1964, in
excess of the amounts  granted for
thore serviees and fior that vear,

Mr. Speaker: The guestion is:

“That leave be granted to in-
troduce a Bil' to provide for the
authorisation of appropriation of
moneys ont of the Consolidated

Fund of the State of Kerala to

meet the amounts spent on certain

services durinr the financial year
ended on the 31st day of March,

1964, in excess of the amounts

granted for those services and for

that year.

The motion was adopted.

Bhri Sachindra Chaudhuri: I intro-
ducet the Bill,

13.08 hrs.

APPROPRIATION (RAILWAYS)
No. 3 BILL, 1866

The Minister of Railways (Shrl 8. K.
Pagil): 1 beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain

KARTIKA 30, 1888 (SAKA)

Rlys. (Nos. 3 & 4)
Bill
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1966-
67 for the purpose: of Railways,

be taken inlo consideration.”

4392

Mr. Speaker: Motion moved:
“That the Bill to authorise
payment ond appropriation of

certain further sums from and
out of the Conolidateq Fund of
India for the service of the finan-
cial year 1966-87 for the purposes
of Railwoys, be taken into consi-
deration”,

Shri U. M. Trivedi (Mandsaur):
Will both the appropriation Bills be
taken together?

Mr. Speaker: They will be taken
up separately. Only the first one is
being taken up now.

An hon, Member: What is the time
allotled?

Shri U,
allotted.

M. Trivedi: No time is

This is an Apprupriation Bill, and,
thercfore, 1 am not going to take any
long time over it. The point which
I wanl to raise on this Bill is this.
There is no question here of the effiei-
ency or otherwise of the hon. Railway
Minister. But what has been happen-
ing is this. During these five years
that have gone by I have seen that the
Railway Board has deve'opeq a ten-
dency towards obduracy, and the hon.
Minister, having a lot of correspon-
dence {o be entered into in his hands,
has goi into a difficuly position nnd
perhaps he has had 1o sign the letters
as drafted by the officers concerned.

During the last four years I have
written 268 letters to the Railway
Ministry In spite of all the cogent
arguments that I have advanced in
support of the complaints that 1 have
made or the suggestions that I have
made, I generally get a stereotyped
reply, a reply which is already known
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1o me. Not once has it been possible
for mwe to secure redress of the griev-
ances cither of the personnel or of the
public at large.

Very recently, I had written certain
letlers with reference to the National
Railway Users' Consultative Commit-
tee of which the hon. Minister is the
chairman, Beforp those suggestions
have been placed before the Users'
Consultative Council, I have received
replies from the officers concerned
that they have to find out for them-
selves whether a particular matter
will be placed on the agenda or not.
I very much resent this. It is not for
these officers to decide what should
be placed before the National Users'
Consultative Council and what should
not be placed

Similarly, on the last occasion when
the Appropriation Bill was being dis-
cussed, 1 brought it to the notice
of the hon. Minister that in some cases
punishments had been inflicted upon
employces who were employed in
the ecommercial <ide of the railway
for having caused of a loss of Rs. 2.
Rs. 5or Rs. 10, to the tune of Rs. 10,000,
Rs. 20,000 and Rs. 46,000. Such a
thing has never happened, and never
happens, anywhere in any other part
of the world. He was kind enough
to tell me that if 1 gave him the de-
tails, he would look into it. [ sent
him the details. The net result? T
ot a reply, of course signed by him,
that proper inquiriex were made un-
der the Discipline and Appeal Rules.
I never said that they were not made.
What T was poinfing out was that this
wag nol o fair way of dealing with
an employee on whom for causing a
Joss of Rs. 2. a fine i= jmposed of as
much as Rs. 10,000,

Similarly, 1 pointed out two glar-
ing examples of patent injustice....

Mr. Speaker: Would they all be
covered under the Appropriation Bill
at this stage?
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Shri U. M. Trivedi: I had no op-
portunity to speak earlier. 1 am
concluding in two more sentences, Be-
cause the hon Minister is here, I
take this opportunity of conveying it
direct to him, to his ears.

In one case, an inquiry officer came
to a finding that the person concerned
is not guilty. The language used was
‘the story against him is made up’.
This ‘made up’ was, after five yéars.
read by another officer, another clerk,
as ‘made out’. He had not been puni-
shed; therefore, he should be puni-
shed. And he was punished When
he was punished, he brought it to the
notice of the authorities concerned
and said ‘I have not dong anything
wrong. [ am notl guilty. This was a
false charge against me'. But the man
was dismissed from se-vice. 1 brought
this to the notice of one Minister,
two Ministers, the third Minister,
fourth Minister. The net result was
the same thing. The man went to
the High Court. The High Court did
not entertain his writ petition. The
High Court threw out the petition on
this ground that he had not exhausted
the remedy provided in the rules. The
Court did not give a finding on the
merits. This was brought to the
notice of the hon, Minister, It was not
looked into. But the same stereotype
reply had been received.

May I, thercfore. say to thc hoa.
Minigter that he should not depend
so much on the officers and not mere-
ly sign the papers placed before him,
but look into them himself? He must
know that when complaints come from
us, there is some force behind them.
1 do not wanl to take advaniage of
being an MP to derive any personal
gain or anything of the kind. But
when such letters are written by us
they must be looked into properly
and they must be replied to in the
proper perspective.

Shri 5. K. Patll: T am very sOTT¥
uwmwnwnimisauspdtotbe
hon. Member. But he knows that
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hundreds angd thousands of letters
come from Members and from out-
side. They have to go through a
process or machinery.

Some of the things he mentioned
are not known to me, Surcly he being
an important Member of this House,
and the leader of an important sec-
tion of this House at that, is entitled
to every consideration. He knows
that so far as I am concerned, if there
was any such thing, he could come
to my office and discuss it with me.
T could even call the officers, If I find
that there is anything wrong, surely
justice would be done. With thig as-
surance, I would say that this does
not directly arise at this stage. The
hon. Member was probably not in the
House when these grants were dis-
«cussed.

Mr. Speaker: The question js:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1966-67
for the purposes of Railways, be
taken into consideration™,

The motion was adopted.
Mr. Speaker: The question js:

“That clauses 1 to 3, the Schedule,
the Enacting Formula and the Title
stand part of the Bill".

The motion was adopted.

Clauses 1 tp 3, the Schedule, the En-
acting Formula and the Title were
added to the Bill",

Shri 8. K, Patil: I move:

“That the Bill be passed”.

Mr. Speaker: The question js:

“That the Bill be passed”.
The motion was adopted.

13.14 hrs,

APPROPRIATION (RAILWAYS)
No. 4 BILL, 1966

The Minister of Railways (Shri S.
K. Patil): I beg to move*:

“That the Bill to provide for the
authorisation of  appropriation of
mouneys out of the Consolidated
Fund of India to mect the amounts
spent on vertain  services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1964, in excess of the
amounts granted for those services
and for 1that year, be taken into
consideration".

Mr. Speaker: The question js:

“That the Bill to provide for the
autherisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain  services for the
purposes of Railways during the
financial year ended on the 3lst
day of March, 1964, in excess of the
amounts granted for those services
and for that ycar, be taken into
consideration”.

The motion was adopted.

Mr. Speaker: The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill".

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title
were added to the Bill,

Shri 5. K. Patil: T move:
“That the Bill be passed”,
Mr. Speaker: The question is:
“That the Bill be passed”.
The motion was adopted.

*Moved with the recommendation
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